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IN THE CENTRJ ADMINISTP,ATm TRIsTJr, HYLmj 	BENCH AT HYDEPABAD 

d.A.No 	O 

Between: 
	 Date 	Order: 6/7-93 	- 

a 
Divitional F.tailway M€-xiager, (EG) 
South Central Railway, Secunderahad, 

Perninent t.izr In r-'nctor (Con) 
S.C.Rly, SeOunderabad. 
chieft Signa4 Inspector, 
Signal & Telecorrmunicauon Lpartrnent, 
S.C.Rly, Secunderthad. 

pplicants. 
and 

2. Presiding Officer, Labour Court, 
Narayaitagua A.P.Hyderabad. 

Respondents. 
P.r the kpplicantsL Mr.N.IL.Devraj, SC for 

For the Respondents: 

cOIAMs 
THE HONT BLE MP - 1T1 ISPTDV üThm1.? Vt t 

THE HON TBLE MR.P .T.TIFUVEMcJJ : 
The Tribuaal made the followjn 

in C.M.P.No. sCç 	/83 is suspended until fij 

Issue notice to the rcespondents 

Post the case on 6.9.93. 

- 

rLEnBi. ( ADNN) 
Order:- 

rther

, 

 orders. 

QcsU 
 

To 
1. The Divisional Railway Manager (E.G) S. C.R]4,T, Secunderab8a. 
7. The Permanent Way Inspector (Con) S.C.Rly. 4secunderabad. 

rrbep2tnent o.O.PJy, &cunderabad. 
The Presiding Officer, Labour Court, Naraya aguda, Hycerabad. 
One copy to 14r.N.R.nevraj, SC for Rlys. CAT 1-lyd. 
One copy to Mr., 	- -. 
One spare copy. 

pvm 



If ii 

S 	
C 
TYPED BY 	 COMPARED BY 

CHCKED BY 	 kPPROVED BY 

IN THE Ck2TTRAL ?.DraNISTRATWE TflBUNAL 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE Mfl.IJIJSTICE V.NEELJiDRI RAO 

7W VICE CHAIRMAN 

N D 

THE NON' BLE MR.T .CHANDRASEKJ4JR REDLY 

/ 	 MEMBEI((J) 

AND 

THE HON'BLE I4R.P.T.TIRWENCaD1.J :M(A) 

Dated : 	- -1993 

ORDER/JUNENT - 

C.A. No 

in 

O.A.NO. 

T.A.No. 	 (w.p. 

issued 

.Allfred 

Di+osed of with directions 

Di4riissed 

Di4rnissed as withdrawn 

Dilmissed for default; 

Ordered 
pvrn 

Eribsal

NCR.
_ 




